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None for the appllcdﬁﬁ

application, Mthough, the same is nnt listed
today for hearingi Wwe find therein tham-d-r*”ti'
the services of th§

the pendency of the U.A.,

'i

applicant have been terminated giving him a ¥

fresh cause of action, and therefore, he haa *{

prayed that the facts and also the relief ﬁﬂls” |

of the petition be amended by adding the relia
for quashing the termlnatlon order. e have
carefully considered the amendment appllcatlont

Je are of the view that the termination of SBEﬂi@ﬁilw
is a fresh cause of action and , therefore, any
relief pertaining thereto cannot be given by

way of amendment to the pnesent applicationg ¢
' g

2 The learned counsel for the appliﬁagé&
is absent today without any appllcatlon fang,
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adjournment, It I3, therefore, appearéim e -M”i.‘; ._ __ 4
- ; _ap_k.'ﬁk;.
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